
c. P. U. No. 188 

COMMITTEE ON PUBLIC 
UNDERTAKINGS 

(1971-72) 

(FIFTH LOK SABHA) 

TENTH REPORT 

[Acdon taken by the Government on the Recommendations 
contained in the Sixty.ninth Report of the 

Committee on Public Undertakings 
[Fourth Lot Sabha] 

AIR INDIA 

(MINISTRY OF TOURISM AND CIVIL AVIATION) 

I --
L 0 K SA B BAS E C R EIT A R I A T 

NEW DELHI 
. September, 1971/Bhadra, 1891 (S) 

Prie. : R •• 0.75 



LIST OF AUTHORISED AGEN'PS FOR THE SALE OF 
LOK SABHA SECRETARIAT PUBLICATIONS 

SI. Name of Agent 
No. 

ANIWA PRADESH 

1. Andhra Unaity Genera! 
Cooperative Stores Ltd. 
Waltair (Visakhapatnam) 

2. G.R.Lakshlllipathy Che.ty 
and Sana, General Mer-
chants and News Asents, 
Newpet, Chandraliri, 
Chittoor District. 

ASSAM 

3. Western Book Depot, Pan 
Buar, Gauhati. 

BIHAR 

4. Amar Kitab Ghar, POlt 
Box 78, Dialona! Road, 
Jamshedpur. 

GUJARAT 

~. VijaYiStores. Station Road, 
Anand. 

6. The New Order Book Com-
pany BilIIs Bridge, Ahmeda-
bad-6. 

HARYANA 

7 . Mis. Prabhu Book Service, 
Nal Subzimandi, Gurlaon, 
(Haryana). 

MADHYA PRADESH 

8. Modern Book HOUle, Shiv 
Yilaa Palace,lndore, City. 

MAHARASHTRA 

9. Mia. Sunderdas Gianchand, 
601, Gir.aum Road, Noar 
PrincCIII Street, BombaY-2. 

10. The International Book 
HOUle (Pnvate) Limited, 
9, Ash Lane, Mahatma 
Gandhi Road, Bombay-I. 

11. The International Book 
Service, Deccan Gymkhana, 
Poona-4 

A,eney 81. Name of ASlIDt 
No. No. 

8 

94 

7 

37 

35 

63 

14 

13 

6 

22 

26 

12. Charles Lambert & Com-
pany, 101, Mahatma Gan-
dhi Road, Oppolite Clock 
Tower, Fort, Bombay. 

13. '. \e Current Book House, 
Maruit Lane, Ralhunath 
Dadaji ,Street, Bombay-t. 

14. Deccan Book Stall, Fer-
susan College Road, 
Poona-4. 

15. Mis. Usha Book Depot, 
585/A, Chira Buar, Khan 
House, Oiraaum Road, 
BombaY-2 B.R. 

MYSORE 

16. Mis. Peoples Book House, 
Opp. Jarnmohan Palace, 
MYllore- . 

RAJASTHAN 

17. Information Centre, 
Government of Rajasthan, 
Tripolia, Jaipur City. 

UTTAR PRADESH 

18. Swaatik Industrial Works, 
59, Holi Street, Meerut 
City. 

19. Law Book Company, 
Sardar Patel Marg, Allaha-
bad-I. 

WEST BENGAL 

2~. Granthaloka, 5/1, Ambica 
Mookherjee Road, Bel.ha-
ria, 24 Parsanas. 

21. W. Newman & Company 
Ltd., 3, Old Court HOUle 
Street, Calcutta. 

22. Firma K.L. Mukhopadhyay, 
6/1A. Banchharam Akrur 
L .. Calcutta-l1 

23. MIa. Mukherji Book HOUle, 
S-B. Duff Lane. Calcutta-6. 

Alency 
No. 

30 

60 

65 

5 

16 

38 

2 

48 

10 

44 

82 

4 



rt 

.. , 

"'8 
9 

24 
~4 

I 
~-

• 

T~TH ,\IP(JiT (F THE CCMMITT'l!:~ eN PUBLIC 
UNDl];~rr.".JGNGS eN IAIrl INDI.'. (FIFTH L( K 
S l'.BH ~J 

~ ~ For ~ 

27 Cmni ttf?-f' I S C,) mmi t t f'f" 5 
22 f.lvi.Wo. ~~.~·;.No. 

H 1013/4/71- H 11013/4/71- .1C 
I.C 

8 he the - 19 umber number 

81.A1)LS :0 



CONTENTS 

COMPOSITION OP TRB CoMMITTBE .,. 
COMPOSITION OP STUDY GROUP VII ON ACTION TAKEN REpORTS • 

INTRODUCTION 

CHAPTER I. 

C'HPTER II. 

CfHPTER III. 

C!i .. l'TER IV. 

C!iAI'TER V. 

A"PENDIX I. 

2091 All)LS 

Report 

Recommendations that have been accepted by Go vern-
ment • 

Recommendations which the Committee do not desire 
to pursue in view of Government's reply 

Recommendations in respect of which replies of Govern-
ment have not been accepted by the Committee 

Recommendations in respect of which final replies of 
Government are still awaited 

Analysis of the action taken by Government on the 
recommendations contained in the Sixty-ninth Report 
of the Committee on Public Unde-takings (Fourth 

Lok Sabh a) 

'I''''~ .... f'! 

. 'uL'lOat.io~. _ 
.\ ., .~ .~~.!..~ .. s.D 

JJ .,). 7 J 
L>n~· ..••• ••• ------

:0 

PAOB 

(iii) 

(v) 

(vii) 

I 

18 

28 

29 



COMMITTEE ON PUBLIC UNDERTAKINGS 
(1971-72) 

CHAIRMAN 

Shri M. B. Rana 

MEMBERS 

2. Shri K. Baladhandayutham 
3. Shri Dinen Bhattacharya 
4. Shri G. Bhuvarahan 
5. Shri Khemchandbhai Chavda 
6. Shrimati Subhadra Joshi 
7. Dr. Kailas 
8. Shri S. N. Misra 
9. Shri Amrit Nahata 

10. Shri P. Parthasarathy 
11. Shri Syed Ahmad 
12. Shri Narayana Kalliyana Krishnan 
13. Choudhary A. Mohammad 
14. Shri Dahyabhai V. Patel 
15. Shri Kota Punnaiah 

SECRETARIAT 

Shri Sameer C. Mookerjee-Deputy Secretary. 
Shri M. N. Kaul-UndeT SecTetaTY. 

(iii) 



oTUDY GROUP VII ON ACTION TAKEN REPOR'fS .,u(D 
GENERAL MATTERS 

1. Shri M. B. Rana-CHAIlU\4AN. 
2. Shri P. Parthasarathy 
3. Shri S. N. Misra 
4. Shri Dahyabhai V. Patel 
5. Shri Syed Ahmad 
6. Dr. Kailas 

·7. Dr. V. K. R. Varadaraja Rao 

·Resigned from the Committee on Public Undertakings with 
effect from 29th July. 1971. 

r' I'po I (v)" 



INTRODUCTION 
I, the Chairman, Committee on Public Undertakings, having been 

authorised by the Committee to submit the Report on their behalf, 
present this Tenth Report on the Action taken by Government on 
the recommendations contained in the Sixty-Ninth Report of the 
Committee on Public Undertakings (Fourth Lok Sabha) on Air India, 
Bombay. 

2. The Sixty-Ninth Report of the Committee on Public Under-
-takings was presented to the Lok Sabha on the 29th April, 1970. 
Government furnished their replies indicating the action taken on 
the recommendations contained in the Report on the 3rd November, 
1970 and 16th April, 1971. The replies of Government to the recom-
mendations contained in the aforesaid Report were considered and 
approved by the Committee on the 14th September, 1971 and the 
Chairman was authorised to finalise the Report on the basis of the 
Decisions of the Committee. 

3. The Report has been divided into the following five chapters: 
(i) Report. 
(ii) Recommendations that have been accepted by Govern-

ment. 
(iii) Recommendations which the Committee do not desire to 

pursue in view of the Government's reply. 
(iv) Recommendations in respect of which replies of Govern-

ment have not been accepted by the Committee. 
(v) Recommendations in respect of which final replies of Gov-

ernment are still awaited. 
4. An analysis of the action taken by Government on the recom· 

mendatiom; contained in the Sixty.Ninth Report of the Committee 
is given in Appendix 1. It would be observed therefrom that out of 
29 recommendations made in the report 69 per cent have been ac-
cepted by Government. The Committee do not desire to pursue 
31 per cent of the recommendations in view of Government's reply. 

NEW DELHI; 
September 14, 1971. 
Bhadra-23, 1893.---' -

M. B. RANA, 
Chairman. 

Committee on Public Undertakings. 



CHAPTER I 
REPORT 

The Committee on Public Undertakings are glad to observe that 
the recommendations contained in the Sixty-ninth Report of the 
Committee on Public Undertakings (Fourth Lok Sabha) on Air 
India, have been replied to by Government generally to the Com-
mittee's satisfaction. 



CHAPTER n 
.RECOMMENDATIONS THAT HAVE BEEN ACCEPTED BY 

GOVERNMENT 

Recommendation (Serial No.4) 

The Committee reiterate their earlier recommendation that Air-
India has not been able to open new stations in this region. If new 
stations are opened after careful traffic survey Air-India should be 
able to attract adequate traffic from these areas. Fast political 
changes are taking place in this continent with the emergence of 
independent countries. This should make it easier for Air-India to 
spread its operations by entering into direct cCIDtracts with the 
Governments concerned. Air-India should endeavour to do so dur-
ing the Fourth Five Year Plan period. 

This Committee recommend that as soon as Air-India's Boeing 
707 aircrafts become surplus from the IndiaIU.K. route after the 
acquisition of Jumbo-Jets, the Corporation should utilise some of those 
aircrafts for opening new routes and touching some important 
stations in EastlWest Africa keeping in view the popularity of the 
stations touched and the profitability of the sector. 

(Paragraph No. 2.46) 

Reply of Government 

The need to develop the African market is recognised. Having 
regard to the traffic potential of the countriE'5 concerned and the fleet 
position of Air-India. consideration will be given to opening new 
stations which would serve the best commercial interests of Air-
India. 

It is not possible for Air-India to get into direct contracts with 
the Goveruments as this is essentially a governmental function. 

[Ministry ·of Tourism & Civil Aviation O.M. No. 4-AC (2) 170 dated 
31st O~tober. 19701-

Further information called for by the Committ~e 

In pal'S 2 of their reply, Air India have stated that it is not pos-
sible for ~ ir-India to get into direct contracts with the Governments 

2 
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u·thia is essentially a Government function. Ministry of Tourism 
and Civil Aviation have not stated their views in the matter. That 
Ministry may now indicate their views in the matter. 

[Lok Sabha Sectt. O.M. No. 20-PU/69 dated 25th January, 1971]. 

Further reply of Government 

As already observed, the need to develop the African market is 
recognised. Consideration will be given to opening new stations 
which would best serve our commercial interests having regard to 
the traffic potential of the countries concerned and the fleet position 
of Air-India. 

[Ministry of Tourism & CiVil Aviation O.M. No. 4-AC (2) 170-Pt. 
dated 16th April, 1971]. 

Recommendation (Ser:al No.5) 

The Committee note that in order to remain competitive and to 
offer a new type of aircraft, Air India is acquiring a fleet of 4 boeing 
747 Jumbo Jets to operate a daily service on the IndialU.K./U.S.A. 
route. The aircraft are stated to be more spacious, comfortable and 
would have large cargo capacity. The Committee, however, suggest 
tlilat the Corporation should do careful planning of the utilisation of 
the aircraft and introducing frequencies of service on the route to 
draw sufficient traffic for the bigger aircrafts. 

The Committee are concerned about the preparations at the four 
airports for the Jumbo Jets. The Jumbo's will begin flying in 'March, 
1970 and Air India's Jumbo Jets will arrive in March, 1971. The 
Committee recommend that the work at the airport should proceed 
fast. The runways, parking bays, terminal buildings, facilitles and 
amenities to passengers, servicing, facilities to aircrafts should be 
augmented and improved at the four international airports at Delhi, 
Bombay, Calcutta and Madras without any loss of time. The ques-
tion of re-designing these airport to provide suitable facilities, not 
only for Jumbo Jets used by Air India. but also those that are likely 
to be used by other foreign airlines calling at these airports should 
be borne in mind. 

(Paragraphs No. 2.64 and 2.65) 
Reply of Government 

The observations of the Committee have been noted and adion 
is already afoot in the direction indicated by the Committee. 

No international operator has yet started operation with Boeing 
747 to or through India. Air-India expect to receive their first Boeing 
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747 aircraft in the middle of 1971 instead of March, 1971 as indi-
cated earlier. 
[Ministry of Tourism & Civil Aviation O.M. No. 4-AC (2) 170 dated 

31st October, 1970]. 

Recommendatio;n (Serial No. 6) 
The Committee are much concerned about the. heavy loss of 

revenue being sustained by Air-India due to undercutting in fares 
by some airlines. They recognised the necessity of setting up of a 
Government machinery to keep a watch on the observance of the 
Rules and Regulations by foreign airlines to check this malprac-
tice, as exists in U.S.A. 

"Undercutting had almost become a way of life in Airlines 
Business" owing to the existence of surplus capacity in the aircra-
fts compared to the passengers. The Committee would, therefore, 
suggest that any drastic step to prevent undercutting if adopted, 
should be taken with great caution to safeguard against retaliatory 
measure against Air-India. The Committee note the recent decision 
to amend the Aircraft Rules of 1937 making it obligatory for all 
airUnes to submit tarrifs to DGCA and to impose penalties for vio-
lation. They would like the Government to consider the setting up 
of a machinery as in U.S.A. to ensure observance of the Rules and 
Regulations by foreign airlines and to punish the violation. The 
Committee would like to watch the follow up action taken and re-
sults achieved in pursuance of this decision. 

(Paragraph No. 2.71) 

Reply of Government 

The observations of the Committee have been noted. Govern-
ment have since decided to set up a small cell in the Civil Aviation 
Department for tariff enforcement. The Aircrafts Rules are being 
amended so as to make it mandatory for all airlines operating tol 
through the country to file tariff schedules with the Director Gene-
ral, Civil Aviation as also to provide a suitable penalty for contra-
vention. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC (2) 170 dated 
31st October, 1970] 

Recommendation (Serial No.8) 

The Committee has found the sharing of technician traffic bet-
ween Air India and Aero Flot has been a matter of controversy. 



s 
The Secretary of the Ministry by giving evidence, explained to the 
Committee that generally Government insists that the tecbnician 
traffic whose travel costs are paid out of Government funds do 
travel by Air India. He said, "Instructions have already been issued 
that where Government funds are involved, the travel must be by 
Air India. In our agreement with foreign countries/firms we insist 
on this. Unfortunately, in some cases where we cannot enforce., 
i.e., in the case of Russians they insisted that Aero Flot should be 
given a share and in the case of West German techniciam.s, LUFT-
HANSA insisted on their share, we had to allow them a fair share 
of the traffic." 

The Committee finds that there is no proper machinery to check 
and ensure that the instructions of the Government were fully im-
plemented. 

From the statement of the General ManagE!r of Air India, we 
find this sharing of technician traffic between Air Dndia and Aero 
Flot has in the past been to the detriment of the Air India. The 
General Manager stated in evidence: "By and large, most of the 
technicia.ns used to travel by Aero Flot. Firstly they had insisted 
that the technicians should travel by Aero Flot alone. In the last 
agreement in March, 1968, Air India insisted that at least techni-
cians should be divided 50: 50 and Aero Flot agreed, but somehow, 
it did not work and the balance remained in their favour. Now, in 
the latest agreement in November, 1969 Air India had got this 50:50 
share which should be satisfactory if it could be brought on perma-
nent footing." 

Air India has further explained in a note that "a reciprocal 
arrangement exists between Air India and Aero Flot in respect of 
ticketing of passengers, freight and package.. This arrangement 
requires Air India to ticket traffic on behalf of Aero Flot In India 
and requires Aero Flot to ticket traffic on behalf of Air India in 
U.S.S.R. Aero Flot are not permitted to hold ticket stocks and the-
refore, do not issue tickets in India unlike other foreign 
carriers who are permitted to do their own ticketing in India." 

"Moreover, the major proportion of the traffic moving between 
India and USSR consists of Goverlnment project and technical tra-
ffic which in most cases originates in the USSR. They hold return 
tickets issued by Aero Flot in the USSR. Air-India is, therefore, 
not in a position to solicit this traffic. In fact even project traffic 
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originating in the USSR are paid for by the Indian Government is at 
times not available to Air India." j 

The Comrru.ttee has noted the difficulties Air-India is facing wit~ 
regard to getting its agreed share of 50 per cent of the technician 
traffic as explained above. This is largely due to the fact that Re-
turn Tickets are being issued at Moscow. There is still another 
factor which stands iln the way of Air-India getting its agreed 50 
per cent share of the technician traffic which was pointed out by 
the Secretary himself that the sharing of the technician traffic aQa 
their families is to be done "taking into consideration their pre-
ferences," whether they would like to fly by Aero Flot or Air-India. 

The Committee feels that these two factors, viz., the issue of the 
Return Ticket at Moscow at the originating point of the traffic and 
the provision that the preferences of the technicians and their fami-
lies who were to be taken into account whether they would fly by 
Aero Flot or Air-India will ultimately defeat the agreement of get-
ting for Air-India 50 per cent of the technician traffic which is be-
ing paid by the Government of India or by the undertakings. 

The Committee would like that the Ministry and Air-India 
should sort out these two factors and should ensure to keep a watch 
that Air-India does get 50 per cent of the technician traffic as agreed 
to between the two Governments. 

There is a Pool Agreement between Aero Flot and Air·!:1dia 
and in the past this arrangement has broken down primarily be-
cause Aero Flot felt that Air-India was not bringing in enough re-
venue to the pool and each time Aero Flat had to fork out pay-
ments to Air-India. The Committee has noted that Air-India ope-
rates at a disadvantage and that is why they have been failing to 
bring to the pool as much of revenue as the other party has been 
bringing. The factors which have inhibited Air-India in this res-
pect are: 

1. The Problem of Air-India getting the agreed share of 50 
per cent of the technician traffic as explained above 
(Para 2.12). 

2. Air-India is not permitted to solicit traffic in USSR whe-
reas there is no reciprocal restriction on Aero Flot in 
India. Air-India is not permitted to ad'V'ertise and do 
direct selling in USSR, because that is the general res-
triction applied not only to Air-India but to all foreign 
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Airlines operating in USSR. On the other hand Aero 
Flot is placed in advantageous position that 1t is in a 
position to advertise and sell in India as this freedom is. 
available not only to Aero Flot but other foreign carriers 
operating in India. Air-India points out, "Inherent dif-
ferences operating in controlled society and a democratic 
society cannot be completely removed". On the other 
hand the Committee has noted that Aero Flot gets the 
advantage through crediting to the pool earnings even 
from passengers going from Delhi to U.K. via Moscow 
on such passengers above 96 numbers as explained at 
para 2.34. 

The Committee would, therefore, like the Ministry to take special 
note of the disadvantages that the Air-India is suffering and to re-
solve it as best as it could be. 

The Committee would like that the Ministry should have machi-
nery to check as to how far the instructions that the traffic paid by 
Government of India or the Undertaking to travel by Air-India are 
being followed by the concerned authorities. 

Air-India have submitted a letter detailing the arrangements 
and procedure followed in sharing of German technician traffic bet-
ween Air-India and Lufthansa which is reproduced as appendix VI. 

The Committee feel that the procedure followed to ensure that 
the sharing took place at 50: 510 basis was fair and has worked satis-
factOTily since 1962. The Committee feel that Air-India/Ministry 
ought to have adopted some such procedure to ensure fair share of 
50 per cent to Air-India in respect of 50 per cent share in technicians 
traffic between Air-India and Aeroflot. However, the Committee 
noted that in view of the latest revised agreement of pool and shar-
ing on 50: 50 basis between Air-India and Aeroflot, the share of tech-
nician traffic agreement has lot its importance. 

(Paragraphs No. 3.23, 3.24 and 3.25). 

Reply of Government 

It is at:reed that Air-India should get 50 per cent share of the 
technicianll tramc. However, it is more important that the total 
tramc on IndialUSSR route should be shared equally between Air 
India and the USSR carrier, Aeroftot. In the agreement reached 
with the USSR authorities in April 1970, the principle of equal 
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distribution of traflic and revenues on the India/USSR route has been 
provided and it is hoped that as a result thereof, there will be equal 
division of the total traffic on the route as also equal div~sion of re-
venues without any ceiling on payments. 

{Ministry ,)f Tourism & Civil Aviation O.M. No. 4-AC (2) 170 dated 
31st O:tober, 1970]. 

Recommendation (Ser:al No.9) 

The Co,mmittee are happy to note that the Corporation are alert 
to the re'il.mue potentialities from the Charter market and note the 
Corporation's proposal for setting up a subsidiary company for non-
lATA Chs rters. 

(Paragraph No. 3.30). 

Reply of Government 

Noted. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC (2) 170 dated 
31st October, 1970). 

Recommendation (Serial No. 11) 

The Committee feel that every effort would be made to increase 
the traffic load of the national carrier, since most of the Govern-
ments are helping their own International Airways. The Committee 
are, therefore, inclined to suggest that culturallsportslfilm groups 
which usuully hold a national representative character should appro-
priately travel by Air-India. The Government and the Reserve 
Bank should ensure that Air-India gets the maximum business of 
these groups. For the same reason the Committee also feel that 
the Clovenlm£'nt must insist that stUdents travel abroad by Air-India. 

(Paragraph No. 3.36). 

Reply of Government 

The C( mmittee's suggestions have been noted. Government will 
continue to render all possible help to Air-India to increase its traffic 
}O'ad within the framework of the existing laws and obllgations in 
the field of international air transport. 

{Ministl'y of Tourism & Civil Aviation O.M. No. 4-A.C(2)170 dated 
31st October, 1970]. 
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.commendation (Serial' N~. 1%) 

The Committee agree with the views of the Corporation that . the 
traffie of emigrants from India to Commonwealth countries, parti-
cularly to U.K. is a part of the ethnic traffic which beloUS to the 
national carrier. With a view to attract such traffic Air-India has 
entered into a pool agreement with B.O.A.C. and has reduced the 
emigrant fare. The Committee feel. that Air-India should be ac-
corded all assistance by Reserve Bank to enable this travel scheme 
to succeed. Reserve Bank may consider restricting the approval of 
'P' forms of emigrants for travel on other carriers. 

(Paragraph No. 3.42). 
Reply of Government 

The emigrant fare scheme has been in operation since August, 
1967 and during this period it has worked satisfactority. No further 
restrictions in regard to the issue of 'P' form in this regard are 
contemplated. 
{Ministry of Tourism & Civil Aviation O.M. No. 4-AC(2)170 dated 

31st October, 1970). 
NOTE: -At the time of factual verification of this Action Taken 

Report, the Ministry of Tourism and Civil Aviation have 
intimated that orders regarding emigrant fares has since 
been withdrawn by Government in February, 1971. 

{Ministry of Tourism and Civil Aviation O.M. No. H 1013/4/71-Ac. 
dated 22-10-71]. 

Recommendation (Serial No. 15) 
The Committee note that the present arrangement of recruitment 

of pilots to Air-India from the Air France is working satisfactorily 
The arrangement should, however, be made perfect on a long term 
basis. 

(Paragraph No. 4.25). 
iteply of Covernment 

. Noted. 
{Ministry of Tourism & Civil Aviation O.M. No. 4-AC(2)170 dated 

31st October, 1970]. 
Recommendation (Serial. No. 16). 

The CommittEle note that in other countries travel Agents gave 
roughly 60 to 65pef eent of businea to national carrierel Adr-India 
had : been able to Achleveotllv 42 to 43 per cent of business from 
travel Agents. The Committee feel that besides Co-ordinatiOD. lV-ith 
I.A.C., A.fr-I.n!iia shou)d.talte mo.re ~sttive steP!' to make the Travel 
Agents in India feel conscious of the respons1hJlftJes to. the. national 
~arrier. The Committee Buggest that representatlvei Of Air-India 
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should meet the Travel Agents occaSionally to persuade them to 
award business. The Corporation should furnish them. the Air-IncUa 
routes, maps and posters, brochures and show pieces in sufficient 
quantities f.o'r display in their offices just to remind the public about 
India's national carrier. 

In regard to traffic on the routes not served by Air-India, the 
Corporation should function as a Travel Agent to make bookings on 
other carriers. Besides earning the commission, they would attract 
the reciprocal goodwill and client etc. of other foreign airlines. 

(Paragraph No. 4.42 and 4.43). 

Reply of Government 

Noted. Air-India is constantly liaising with travel agents at all 
levels in an effort to give better service and obtain a larger per-
centage of business from the travel agents. Representatives of Air-
India also meet office bearers of the Travel Agents Association of 
India from time to time for discussions. 

Air-India has interline agreements with all the leading airlines 
of the world. Every effort is being made by Air-India officers all 
over the world to increase its sales of interline transportation to 
earn the interline commission and also to include other carriers to 
sell on Air-India. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(2)\70 dated 
31st October. 1970]. 

Recommendation (Serial No. 171 

The Committee feel that there should not be any difference in 
the treatment of Indian passengers and non-Indian passengers OD 

Air India's flights. The Corporation should ensure that the services 
rendered to the passengers are of high standard on all the routes. 

(Paragraph No. 4.45). 

Reply of Government 

Air-India have always endeavoured to ensure that Indians and 
non-Indians travelling by their aircraft are shown the same consi-
deration and courtesy. This aspect is given particular emphasis in 
the training of cabin crew and is carefully checked by supervisors 
in flight. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(2)\70 dated 
31st October •. 1970}. . 
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Recommendation (Serial No. 18) 

The Committee feel that it is very essential that announcement in 
respect of fights of Air-India and Indian Airlines should be made in 
national and regional language since many understand the regional 
language only. 

(Paragraph No. 4.47). 

Reply of Government 

It has been the practice in Air-India to make announcements in 
Hindi first in India and in English first abroad. Air-India, however, 
do not find it practicable to introduce regional languages in their 
announcements. 

In so far as Indian Airlines are concerned, they are making 
announcements in regional languages also. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC (2) 170 dated 
31st October, 1970]. 

Recommendation (Serial No. 19) 

The Committee have noticed that there is no proper transport 
arrangements at the Airports to take the passengers to the cities or 
their hQtels. At times the passengers are badly treated and put to 
much inconvenience. The taxies sometimes run without meters. 

The Committee recommend that there should be a special tourist 
police arrangement at the Airports to look after the convenience of 
the tourist traffic, and to break the racket of unauthorised taxi-
operators and their agents. The Committee feel that special atten-
tion should be paid to this problem. 

The Committee would also recommend that the Government 
should introduce mini-buses at the Airports to provide quick trans-
port to passengers at reasonable rates in consultation with ITDC and 
inter-national airlines. 

(Paragraph Nos. 4.50 and 4.51). 

Reply of Govel'lllDeDt 

By and large, airlines do provide surface transport. There have 
been complaints of misbehaviour by taxi drJvers but thee are bandI-
ed firmly and there has been an improvement. 
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The question of having a special tourist police at airports and elSe-
where has been examined but there are constitutional and legal diffi-
culties in the way of creating such a force. Efforts are afoot to open 
police stations at the airports which would solve the problem to 
iarge extent. 

The feasibility of operating mini-buses from the airports is being 
examined by the ITDC. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(2)/70 dated 
31st OctQber, 1970]. 

Recommendation (Serial No. 21) 

The Committee feel that since sari reflects a distinctive Indian 
character it should remain the basic dress of air hostesses. 

(Paragraph No. 4.55). 

Reply of Government 
Noted. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(2)/70 dated 
the 31st October, 1970]. 

Recommendation (Serial No. 23) 

The Committee suggest that Air-India offices abroad should main-
tain uptodate files of leading Indian newspapers and periodicals. 
The CQmmittee would also like some Hindi Newspapers and Periodi-
cals be kept in Air India Aircrafts. 

(Paragraph No. 4.58). 

ReTJty of Govel'tllllent 

Air-India offices abroad a re-receiving leading Indian newspapers 
and periodicals and a few Hindi papers. Air-India have issued 
instructions to their offices abroad to maintain flIes of leading news-
papers and periodicals for a period of about two months. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(2)/70 dated 
31st October, 1'970]. 

ReeollllMll4ation (8erlaI No. 24) 

The eommtttee aNr examinm, all the f.ct~ have come to the 
eObeluBton that It wlll be in the larg~ interest of Air-India to put up 
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bQtels., They allO agree with the suggestion t~at the hot~1s .bewt 
u~ and. .m~ged, by the subsidiary of Air India and they hope ~t 
~r I~a wIll show· and demonstrate the same compft~cy IfPd em-
clency m the management (,f hotels as they have shown in the 
management of their Air transportation business. The Committee 
would, however, like to emphasise that Air India shol.lld put up, 
hotels only after a thorough feasibility report in order that the new 
hotel venture may be a commercially successful venture. 

The Committee, however, are perturbed and <URt;ressed tbat the 
Air India Boarers decision to go in for foreign ~on~ultancy parti-
cularly in the drawing up of the conceptual dra,wings of the hotel is 
not based on factual data. In the written reply from Air India and 
in the evidence given both by the General Manager and by the 
Director General of Tourism, it has been stated that India does not 
poss,€'!?S ~nough ~;pertise nor they have capable and talented arch!-
t~('~s to prOQvce conceptual draw,jngs of hotels to meet the needs of 
interI\8tiODal touri~ traffic. In support of their contention they 
gave the example that the ronceptual drawings of Ashoka Hotel and 
Oberoi Intercontinental at Delhi were furnished by foreign architects 
and by the foreign collaborators at Oberoi Intercontinental. The 
Committee took the following evidence on their points:-

1. The President of the Indian Institute of Architects. 

2. The Managing Director of Oheroi Inter"'COntinental Hotel, 
namely Shri M. S. Oberoi, M.P. 

3. Shri Piloo Mody, M.P. who was the architect of Oherot 
Intercontinental. 

The Committee have found that AsOOka Hotel was designed by 
an Indian Architect. They have found that the .conceptuaL drawings 
of Oberoi Intercontinental was also done by Indian Architects and 
the shell of the building of Oberoi Intercontinental acco!"ding to the 
conceptual drawings of the Indian Architects, was completed long 
before Intercontinental entered into a foreign collaboration. Mr. 
Oberoi has also stated in his evidence that he has put up hotels not 
only in India but abroad at Tehran, Ceylon" Nepal 'wboae concep-
tuai drawings were given by Indian architects. He has further stat-
ed that their hotel Oberoi Sherton at Born bay Is, also being put up 
on the conceptual drawings given by the Indian Architects. Mr. 
Oberoi has, stated that they f4ke ,the help of the. foreign consultants in 
certain, lin'~d areas where their . advice would be of use and assis-
tanc~ to them in order to improve the working an" the qu~lity of the 
hotel but in every case the primary architect consultant is ·an Indian. 
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The Committee has noted the evidence of the President, Indian 
Institute of Architects in which he has said that there is enough 
architectual talent available to design hotel in India of any require-
ment and dimension. This has been further corroborated by the evi-
dence of Shri Piloo Mody. 

The Committee has also been informed that the Government 
policy is to use Indian consultancy as far as possible in every field 
of activity. The Secretary of the Ministry while giving evidence 
before the Committee has stated as follows:-

"1 entirely agree that any work which can be done by Indian 
architects or technicians or talent must be done by them. 
I fully support this view, apart from the foreign exchange 
aspect of it, that until we encourage our own talent, we 
/lre not going to get anywhere. If a hotel can be designed 
by an Indian architect or a group of Indian architects cer-
tainly it should be done by them. But this is a question 
for consideration and will have to be gone into in great 
detail. But anything which can be done in India should 
be done in India." 

The Committee is, therefore, convinced that as far as construction 
of hotels are concerned and also as far as giving the conceptual 
drawings and designs for the construction of hotels there are ade-
quate talent available in India which should be made use of instead 
of commissioning and engaging foreign consultancy for this type of 
work. Engagement of foreign consultancy service in areas where 
adequate :uch facilities are available in India not only causes avoid-
able drain of our scarce foreign exchange but also disheartens and 
hurts nati :mal pride and hinders to provide employment opportu-
nities to (ur qualified Indian architects who are in no way inferior 
to Interna tional architects. 

(paragraph No. 4.81) 

Reply of Government 

The Cc mmittee's observations regarding-

(a) the need for a thorough feasibility report for the new 
hotel venture; and 

(t-) the desirability of utilising the talent available in the 
country for the drawing up of conceptual drawinJZs for 
the buildings. 



ha.e been noted and wID be kept in view and Indian talent made 
use of to the extent possible. 

{Ministry of T.ourism & Civil Aviation O.M. No. 4-AC(2)/70 dated 

.31st October, 1970]. 

lteeOJDDlendatioa (Serial No. 25) 

The Committee feel that the Corporation should suitably modify 
their overhaul workshop at Bombay as early as possible to take up 
the overhaul and repair works of Jumbo Jets when they arrive, so 
that sending of Jumbo Jet engines abroad for repairs and overhaul 
could be aYOided. That would save the expenditure in foreign ex-
change.. 

The Committee find that Air India has been approached by cer-
tain foreign Airlines (e.g. Saudi Arabian Airlines) to undertake their 
repair jobs in the Air India's Overhaul and Repair Workshop in 
Bombay. The Committee recommend that Air India should give 
top priority to the acceptance of such work. Since foreign exchange 
would be earned by undertaking the work from foreign Airlines, 
special attention deserves to be attached to their jobs. Should the 
Air India find that after accepting the work of foreign Airlines their 
spare capacity is exhausted they may consider transferring such 
work (e.g. LA.F., 1.A.C., work) to the Hindustan Aeronautics Ltd. 
Workshop which is adequately experienced and is having spare 
capacity at presenf. 

(Paragraphs Nos. 5.11 and 5.12) 

Reply of Government 

Noted Efforts in the direction are already afoot. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(2)/70 dated 
.31st o.ctober, 1970]. 

Recommendation (Serial No. 26) 

The Commlttee are unhappy to note that out of a surplus stock 
of Rs. 22.52 lakhs of aircraft spares and stores so far the Corporation 
have been able to Tealise lb. 1.20 lakhs by way of sales. The Cor-
poration have not been able to dispose of spares and store of a heavy 
amount. These stores and spares pertaining to Boeing 7G7 afrcralta 
that would become difficult to sell after some time. The Committee 
would like Air In.dia to make earnest efforts to dispose of their 
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stocks as early as practicable. and wou).d like to watch the follow 
tip' action' taken. 

The Committee feel that the inventory of spare parts Qd stores 
of the Corporati·on liad been on the high sid~. They recommend 
that the Corporation should do better inventory control of these 
spare parts and stores t.l:!king into account the average life of an air-
craft and the absolescent rate. .... .' . 

(Paragraph No. 6.12). 

Reply of Government 

Noted. The Corporation are already seized of the problem of sur-
plus stores and inventory control, and propose to process all future 
ordering of spares and stores through electronic data processing 
machines. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(2)/70 dated 
31st October, 1970]. 

Recommendation (Serial No. 27) 

The Committee have noted that the fuel consumption of Air India 
is slightly better than the other operators and appreciate the per-
formance of Air India in the matter of fuel consumption. The 
Committee hope that it would be maintained in future also. 

(Paragraph No. 7.9) 
Reply of Govemment 

Noted. 
[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(2) /70 dated 

31st October, 19701-

Recommendation (Serial No. 28) 

The Committee are glad to note that the Corporation have made 
steadily progress in its profit during the last few years, and they hope 
the progress will be maintained in future years. The Committee 
are happy to note that Air lndia i"s one of the very few public sector 
organisations which is runnIng at a profit and that too inspite of 
heavy competition. 

(Paragraph .No. 8.4) 

Reply of, Govemment 

Noted. 
(Ministry of T()uriim & Civil Aviation n.M. No. 4-A~(2) 17~ dated 

. 'S1st Oetober, lvtiO], .,' 
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RecommendatioD (Serial No. 21) 

The Committee find that the opera~ng cost of the CorporatioD' 
have gone up during the last two years· and feel that this has lowered 
the profits in 1968. The Committee r~lllend that. theCorpor.ation 
should .try to keep do\\,n the operati!l.i .ex~nsea ale much as pouible 
m future. 

(Parll,lraph No. 8.8) 

Reply of GoverDment 

The bulk of Air-India's operating e~pense& consist of items such 
as salaries and wages, fuel and oil, landing fees, handling fees, cost 
of passenge~ amenities including food and hotel accom.modation etc. 
in respect of which there is not much scope for reduction. On the 
contrary, inflationary trends in India and abroad escalate the costs 
every year. The Corporation, however, is very con&'Cio\1::i cf the need 
for keeping down expenses and has taken various· measures which 
are being constantly reviewed. These include studies on certain 
aspect of their operations by experts and action on ,their reports, 
better aircraft utilisation, life development programmes of aircraft 
engines, and setting up of a Mana?ement Services Unit for rendering 
service& in the fields of 'operational research', 'systems analysis' and 
'organisation and methods' to keep down expenditure and increase 
revenues and improve profitability. 
[Ministry of Tourism & Civil Aviation ·O.M. No. 4-AC(2) /70 dated 

October, 1970). 



CHAPTER 01 

BECOMMENDATIONS WHICH THE COMMITTEE DO NOT 
DESIRE TO PURSUE IN VIEW OF GOVERNMENT'S REPLY 

Recommendation (Serial No.1) 
The Committee note that the Air India is touching the maximum 

number of stations within their available capacity of 10 aircrafts. 
The Committee has also noted that the India-U.K.-U.S.A. route 
happens to be a "Blue Ribbon" route contributing the major portion 
of the revenue to the Corporation. The Committee would lilre that 
the Air-India should do all that is necessary to maintain and to im-
prove the profitability of this "Blue Ribbon" route. Keeping this in 
view the Air-India may con&ider touching either more or alternative 
-stations in the India-U.K.-U.S.A. route including Tel Aviv, in the wake 
.of acquisition of 747 Jumbo Jet Aircraft. But the Committee would 
like that the objective of improving profitability and the popularity 
.of the route should also be kept in view in making selectional choice 
'Of stop over. 

(Paragraph No. 2.15) 

Reply of Government 

The Committee's recommendation has been noted and the question 
'Of opening new on-line stations is constantly under review. During 
the period 1968-70 Dubai and Amsterdam wer~ added as additional 
points on Air-India's route to London and New York. A wider exa-
mination of stations in West Asia is being made and Air-India pro-
poses to include Dhahran in Saudi Arabia as a point on one of its 
India-USA ftights during the winter of 1970. 

In regard to Air-India serving Tel Aviv, the matter has political 
implications and this Ministry must be guided by the advice of the 
Ministry of External Affairs. 
{Ministry of Tourism & Civil Aviation O.M. No. 4-AC(2)170 dated 

31st October, 1970] 

Further information called for by the Committee 

It has been stated that in regard to Air-India Serving Tel Aviv, 
the matter has political implications and this Ministry (of Tourism 
& Civil Aviation) must be guided by the advice of the Ministry of ,. 
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External Mairs. It may please be stated whether the advice of 
Ministry of External Affairs was specifically solicited in the matter 
.and if so, what views do they hold in the matter. 

[Lok Sabha Sectt. O.M. No. 20-PUl69 dated 25th January, 1971] 

Further reply of Government 

The Ministry of External Affairs have been specifically consulted 
in the matter. They have advised that on political ground and in our 
national interest it would not be wise to alter our policy. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC (2) 17000Pt. 
dated 16th April, 1971]. 

Recommendation (Serial No.2) 

The Committee feel that the Corporation should pay more atten-
tion to developing the India-Japan route. They find that this sector 
is running at a loss owing principally to lack of frequency and the 
highly competitive sector. The Committee is of the view that profi-
tability in this route can be gained by introducing daily frequency 
and halting at new stations having tourist interest. In that connec-
tion Air-India's suggestion to Government to establish a link with 
Taipeh deserves to be considered. Although the Corporation had not 
conducted traffic survey of this sector but if they operate through 
Taipeh they should be able to earn revenue out of this operation. 
As regards link with Taipeh the Committee feel that since STC and 
MMTC are operating in Formosa on commercial basis it should be 
possible for Air India also to enter into agreement on reciprocal 
basis. The Air IndialMinistry of Civil Aviation may undertake a 
traffic Survey of this operation through Taipeh and if it is found 
profitable, they should endeavour the opening of this route on com-
mercial basis. 

(Paragraph No. 2.23) 

l&eply of Govemment 

The need for development of India-Japan route is recognised. Air-
India have been endeavouring to steadily increase capacity on the 
routp. to achieve a fair share of the market. To this end, inter-Gov-
vern mental negotiations were held in July 1970, as a result of which 
the agreement of the .Japanese authorities has been Rcured to 
increase the frequency of servfces on the route from the level of 4 
services per week, (apart from one addrtional service permitted 
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temporari~Y upto September. 1970) upto.8 services a week as indi-
cated below:-

(i) 5 services a week from 1.9.70 

(u) 6 services a week from 1.4.71 

(iii) 7 services a week from 1.11.1.71 

(iv) 8 services a week from 1.4.73 

Air-India would also be entitled to operate services tolthrough 
Japan via additional intermediate points such as Singapore and 
Malaysia (in addition to the intermeciiate points presently served viz. 
Bangkok and Hong Kong). Further, at a future date, Air-India would 
be entitled to operate high capacity aircraft, such as Boeing 747 Jumbo 
Jets to Japan. Thus, a firm basis for expansion of Air-India's services 
on the India/Japan route both in regard to frequencies as well ;:.s ad-
ditional traffic rights has been achieved. 

Qpera~~ons through Taipeh have political implications and this 
Ministry ~ill follow the advice of the Ministry of External Affairs. 

[Ministry of Tourism & Civil Aviation O. M. No. 4-A9(2)\70 dated 
31st Oct. 1970]. , . 

. '"' ' ,; 

}o'urther information. called ,for 1ty;'tiaw Committee 

It has been stated that operations ijlrough;,Taipeh have political 
implications and this Ministry (of TO\lqs1ll; ~ Civil Aviation) will 
follow th'2 advice of the Ministry of External Aff.airs. It may please 
lJe stated whether the Minis",y of ExterJlal Aftai~. have . been 
lpproached. in the matter _and i£·£o, what views do they hold in the 
matter. 

[LokSabha ·Sectt. O.M. No. 20-PUj69 dated25th January, 1971] 

Further reply of Government 

The Ministry of External Affairs have been consulted and they 
have advised that as we do not recognise Taiwan we cannot have any 
official dcglings with it. If A~r-I~di~ is to operate through Taiwan, 
the matlet:Will have to be taken up with 'T8iwan authorities. at a 
governmehtal level and we ~oU1dalsO\haveto accept in principle 
grant of reclprocal f8tHlitie~ to-'1~'airline~ from Taiwan to, op~rate 
through India. . Politica~y it '~o~ld not only be inconsi~tent w~th our 
dec1ar~ poliC?}' but again\!t our interests. 
[Ministry of Tour!.-m& Civil Aviation O. M. N~4-AC(2.) .7o..Pt.·dated 

16th April. 1971] 
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RecolllDlelldation (Serial No.3) 

. The Committee find ". Commercial Agreement" was tirst signed 
between Aeroflot and Air-India in June, 1958 which provided for 
s~aring of the revenues earned by the two on the Delhi/Bombay I 
Moscow route on a mutual agreed basis. Between August, 1958 and 
Marc~, 1965 Air-India earned about Rs. 96 lakhs as a result of the pool 
.settlement from AeroBot. This agreement was suspended unilate-
rally by Aeroflot in April, 1965 and became inoperative until March, 
1968. Owing to the fact that Aeroflot was dissatisfied with the lact 
that the adjustments were continually in our (Air-India) favour. 
When further discussions with U.S.S.R. were opened as a result of 
the suspension of this agreement Rs. 87.7 lakhs could not be recovered 
irom AeroBot under the pool arrangement. In March, 1968 a number 
of agreements were reached between Air India and AeroBot according 
to which it was decided that all revenues in respect of passengers, 

.cargo and excess baggage traffic carried by two Airlines should be 
brought into the pool by the two and that the revenues could be shar-
ed equally. At the same time it was also decided that pool adjustment 
would be limited to 5 per cent of the revenue brought into the pool by 
the two partners. Air-India was thus allowed to carry 96 passengers 
up to U.R. per week in each direction (calculated separately for each 
summer and winter period) and the revenue in respect of these 96 
were outside the pool. If Air-India carried more than 96 passengers 
then the revenue of the excess would be brought into the pool by 
Air-India at the average traffic applicable for Delhi-Moscow Sector. 
Unfortunately, even this did not work. Air-India got only Rs. 20.6 
lakhs in 1968-69. If the 5 per cent ceiling had not been there they 
would have got about Rs. 38 lakhs. Again in November, 1969 it was 
decided with the USSR authorities that the celling on the pool of 5 
per cent would be suspended and.Air-India and Aerofiot would share 
50:50 until the end of April, 1970 before that further discussions 
would take place. 

After examining the whole issue the Committee feel that the 
history of the India-USSR !"Oute has been very unfortunate in the 
sence that Air-India has never been to get its proper share of traffic 
and revenue. Air-India could neither operate freely nor could get 
its reasonable revenues. The Committee think that the pooling 
arrangement did not serve the best interest of the Corporation. The 
Ministry of Tourism and Ministry of External Affairs should endea-
your to protect the commercial interest of Air-India by helping them 
-to worktn a n~w pooling arrangement satisfactOr:thr in futuTe. 

(Paragraph No. 2.40) 
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Reply of Government 

The working of the Air-India/Aerofiot pool has been outlined by 
the Committee. Government do not, however, share the view that 
the pool did not serve the best interests of Air India. Had there 
been no pool, Air-India would have been in direct competition with 
Aeroftot on this route and this would have resulted in considerable 
diversion of traffic by Aeroflot due to the tight control over trafBc 
originating in the USSR and even on Soviet traffic originating in 
India. 

There was no agreed pool formula during the period April 1965 
to March 1968 and the question of any recoveries for this period doeS! 
not therefore arise. 

In the inter-Government negotiations with the USSR held in 
April 1970, the 5 per cent ceiling on pool payments was removed. 
Additionally the principle of equal distribution of traffic on the India-
USSR route was accepted. The previous arrangements whereby Air-
India's India-London carriage revenues, in excess of 96 passengers 
per week, pro-rated for the New Delhi-Moscow sector, was' to be 
brought into the pool and shared equally, has also been liberalised. 
The agreement rea'ched as a result of these negotiations held in April 
1970, is regarded as satisfactory. Briefly, its provisions are as 
folIows:-

(i) 4 frequencies per week for each airline; 

(ii) equal sharing of traffic and revenues on the India-USSR 
route; 

(iii) 5th freedom traffic rights for Air-India at Moscow to point 
beyond in Europe including London and similar rights to 
Aeroftot to points in Asia, limited to 1000 passengers per 
annum; and 

(iv) right to operate Air-India services beyond Moscow upto 
New YorklCanada and of Aeroftot services upto Australiar 
New Zealand. 

[Ministry of Tourism & Civil Aviation O. M. No. 4-AC(2)170 dated 
31st October, 1970]. 

BeeommendatioD (Serial No.7) 

The Committee now understand that the Government haw remov-
ed certain restrictions on travel abroad. Travellersgolng to foreign 
countries for the first time and those who have not Rone out of the 
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country for three consecutives years no longer need to get 'P' forms. 
They would be released a foreign exchange to the extent of $ 100 
if travel is by Air-India. The Government have also introduced a 
bonus scheme for attracting Indian national to travel by Air-India on 
the LondonlIndia route. The Committee hope that the Corporation 
would take the maximum advantage of these relaxations and it would' 
lead to a substantial increase in traffic load of Air-India. 

(Paragraj)h No. 3.10) 

Reply of Government 

The Committee's observations have been noted. The earning of 
Air-India have shown an increase since the relaxation of the 'P' form 
restrictions from March 1, 1970. 

It has not so far been possible to give effect to the Travel Promo-
tion Scheme (Bonus Scheme), in the absence of clearance from the 
UK authorities. The matter is being further processed with them. 
[Ministry of Tourism & Civil Aviation O. M. NO'. 4-AC (2) /70 dated 

31st October, 1970]. 

FUrther information called for by the Committee 
The latest position about the Travel Promotion Scheme (Bonus 

Scheme) may be indicated. 

[Lok Sabha Sectt. O. M. No. 20-PU!69 dated 25th January, 1971] 

Further reply of Government 

The Travel Promotion Scheme as originally envisa~d is not 
acceptable to the U. K. authorities in view of their Race Relations 
Act. If re-drafted to conform to the requirements of the UK Race 
Relations Act, the Scheme would' change its basic character, in that 
it would be no longer restricted to persons of Indian ethnic origin. 
Moreover, new excursion fares since established by lATA, already 
provide for a discount of approximately 41 per cent on the normal 
apj)1icable fare. In view of this, it is considered that there Is no lon-
ger any justification for this special Travel Promotion Scheme and it 
is proposed not to pursue it. 

{Ministry of Tourism & Civil ~viation O.M. No. 4-AC(2)170 dated' 
16th April, 1971]. 

BeeommeDdatloD (Serial No. 10) 

The Committee are surprised to note that so far adequate coordi-
nation between Indian Airlines and Air-India for traffic was lack-
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ing. The Committee feel th~t this may have been one 6f the 
1actors responsible for low load factor of Air-India. Internal Air-
line is primarily responsible for feeding the cOUntry's international 
carrier. The Committee, therefore, strongly urge that Air-India 
should take up this matter immediately with lAC at the highest 
level to secure more traffic for Air-India. 

The Ministry of Civil Aviation being in overall control of both 
'.he undertakings should ensure co-ordination between Air-India 
md the lAC. 

(Paragraph No. 3.82) 

Reply of Government 

The load-factors in Air-India compare well with those of other 
international carriers and these cannot be compared with load fac-
tors of domestic airlines which work in a non-competitive field. 

Air-India and Indian Airlines operate in a complementary way 
and there is no lack of co-ordination. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC (2) 170 dated 
31st October, 1970]. 

Recommendation (Serial No. 13) 

The Committee note the proposal of the Corporation that the 
lUmber of Board Members should be increased and out of them a 
certain number of members should be actually functional Directors 
and recomm~nd that this may be given effect to since Air India 
would be required to take over more responsibilities in the near 
futute. The Committ~ further suggest that the question of inclu-
sion of labour and pilots representatives in the Board may also be 
examined. 

(Paragraph No. 4.4) 

Reply of Government 

A Bill to amend the Air Corporation Act, 1958 has bee~ introduc-
ed in Parliament which inter alia, provides for increasing the 
number of members on the Board of' Alr .. ImIta frOin 9 to 15. One 
.of the. reasons for increasing the number is to appoint Functional 
"Directors. 
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The general question of having representatives of labour on the 
Boards of Government undertakings is under consideration of 
Government. 
lMinistry of Tourism & Civil Aviation O.M. No. 4-AC (2) 170 dated 

31st October, 1970]. 

Further information called for by the Committee 

The decision since taken by the Government of having represen-
tatives of labour on the Board of Government undertakings may be 
Indicated. 
[Lok Sabha Secretariat O.M. No. 20-PU169 dated the 25th January, 

1971]. 

Further reply of Government 

The question of associating labour representatives on the Board 
of Government Undertakings is still under consideration. 

[Ministry of Tourism & Civil Aviation O. M. No. 4-AC (2) 170-Pt. 
dated 16th April, 1971]. 

Government have since decided that the scheme for Workers' 
participation of Board of Management of Public Sector Undertak-
ings, should be initially tried in one or two Undertakings, if the 
follOWing conditions are met:-

(i) that there is a duly recognised union in the undertaking, 
whether under the Code of discipline or under law; 

(ii) that the office-bearers of the recognised union are pre-
dominantly workers in the undertaking; 

(iii) that the representative sponsored by the recognised union, 
for appointment as a workers' director, is actually a 
worker employed in the undertaking; and 

(iv) that relations in the undertaking, as between the manage-
ment and the recognised union, have remained cordial 
with a tradition of mutual settlements of disputes. 

The scheme is applicable to industrial undertakings, except 
financial and commercial institutions. 

Since Air-India is a commercial Undertaking, the question of as-
sociating a labour representative on its Board of Management will 
not airse at this stage. 
[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(2) 170-Pt. 

dated 21st June, 1971]. 
2081 (AJi)LS--I. 
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Recommendation (Serial No.1') 

The Committee are of the opinion that onCe such an advisory 
Committee was appointed, it was the duty of Air-India to hold its 
meetings regularly and no attempt should have been made to mini-
mise its importance. The Corporations should have given full 
co-operation to the members of this Committee and sufficient im-
portance to their suggestions. Sometimes the suggestions made by 
thc Members of Advisory Committee are of vital importance being 
suggcl;tions fromias Members of the Committee who have travelled 
far and wide. The Advisory Committee should have been asked to 
look into the qucstion of whether the provisions of the lATA were 
properly implemented. The Committee feel that there is greater 
need for such committees and in a democratic set up the participa-
tion of consumers in such advisory committees has an added value. 
The Committee, therefore, recommend that the meetings of the 
Advisory Committee shuuld be held more frequently and the sug-
gestion made by them should be carefully processed for implemen-
tation. 

(Paragraph No. 4.20). 

Reply of Government 

A Bill has been introduced in Parliament to delete section 41 (1) 
of the Air Corporation Act, 1963, since experience has shown that 
thc Advisory Committees have not served any useful purpose. 
[Ministry of Tourism & Civil Aviation O.M. No. 4-AC (2) 170 dated 

31st October, 19701. 

Recommendation (Serial No. 20) 

The Committee suggest that the porters should be required to 
pin 1m identity card with their photograph on the coat as is the 
practice in Hong Kong and other important airports. The Com-
mittt'e would like that either the porters should be Government 
paid employees or their tariff fixed as in the Railways. 

(Paragraph No. 4.52) 

Reply of GovenuneDt 

The recommendation of the Committee is under examination. 
[Ministry of 'tourism & Civil Aviation O.M. No. 4-AC (2) 170 dated 

31st October. 1970]. 
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Further information called for by the Committee 

The latest position in this regard may be indicated. 

[Lok Sabha Secretariat O.M. No. 20-PU169 dated 25th January, 
1971]. 

Further reply of Government 

A decision has since been taken in principle to abolish the pre-
sent system of free porter age facility in international travel and the 
question of introducing a system whereby a fee will be charged 
from passengers for such facilitics is being examined. When such 
a systcm is introduced, the question of requiring the porters to 
wear identity badges will be kept in view. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC (2) 170 dated 
16th April, 197]]. 

Recommendation (Serial No. 22) 

The Committee recommend that on Air India aircrafts the name 
should first be written in the national language and then in English. 

(Paragraph No. 4.57). 

Reply of Government 

As Air-India's aircraft call at a large number of non-Indian air-
ports, it is considered useful image-wise and recognition-wise that 
Air-India in English should be seen at once as painted on the air-
craft. The name in Hindi is equally prominent on both sides of the 
aircraft. . 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(2)/70 dated 
31st October, 1970]. 



CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES. OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE 

COMMITTEE 

NIL 
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CHAPTER V 

RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES 
OF GOVERNMENT ARE STILL AWAITED 

NEW DELHI; 

September 14, 1971 
Bhadra 23, 1893 (Saka). 

NIL 

M. B. RANA, 
Chairman, 

Committee on Public Undertakings. 
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APPBNDIX 
(Villi para of Introduction) 

-talya. of tM action fa.n by Oov"""'""t 011 tM rM:"""",""DIII COfIUIirtltl i" flu 69tll 
R,port of tlte Cotm/tier,e on Public UruWrtllfti,." (Fourth Loll Sablra) 

I. Total Number of recommendations made 

II. Recommendations that have been accepted by Government 
(Vide recommendations at SI. Nos. 4, S, 6, 8, 9, II, 12. IS. 16, 
17,18,19,21,2;1,24, 2S, 26,27,28 and 29) 

Number 

Percentage to Total 

III. Recommendations which the Committee donot deSire to pursue 
in view of Government's reply (Vide reCommendations at SI. 
Nos. I, 2,3,7,10,13,14,20 and 22) : 

Number 

Percentase to Total 

IV. Recommendations in respect of which replilr.l,.bf Government have 
not been accepted by the Committee 

Number 

Percentage to Total 

V. ReCommendations in respect of which final repl ies of Government 
are still awaited 

Number 

Percentage to Total 

30 
GMGIPND -L ; 11-3091 (Ail) LS-9-u-7I -1240. 

29 

20 

69 

9 

31 

Nil 

Nil 

Nil 

Nil 


	001
	002
	003
	005
	007
	009
	011
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042

